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PROGRESS REPORT BY WAY OF AFFIDAVIT BY THE SPECIAL 

SECRETARY, MEDICAL, HEALTH AND FAMILY WELFARE 

DEPARTMENT, STATE OF U.P. IN COMPLIANCE OF ORDER 

DATED 03.02.2026 AND 07.04.2026 PASSED BY THE HON’BLE 

NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

 

I, DHIRENDRA SINGH SACHAN, aged about 56 years S/o Late Shri Sewa 

Lal Sachan, presently posted as Special Secretary, Medical, Health and 

Family Welfare Department, State of U.P, do hereby solemnly affirm and 

state on oath as under: 

 

1. That I, the Deponent, in official capacity mentioned above, am 

acquainted with the facts and circumstances of the case and as such I 

am competent and authorized to swear this affidavit. 

 

 

2. That in the present matter, the Hon’ble Tribunal is considering the 

issue relating to chromium dumps and groundwater contamination at 

Rania, Kanpur Dehat, Rakhi Mandi, Kanpur  Nagar and Fatehpur. 
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3. That the Hon’ble Tribunal vide order(s) dated 03.02.2026 and 

07.04.2026 directed the State of UP to place on record the further 

progress made in the regards to the recommendations provided by 

the Learned Amicus Curiae while also disclosing the medical 

facility/assistance/treatment which has been extended to the affected 

persons. The operative part of the aforementioned orders are as 

stated below: 

ORDER DATED 03.02.2026 

“…5. Learned Counsel appearing for the State has also sought six 

weeks’ time to file the further report. 

6. Learned Amicus Curiae has referred to the list of the inhabitants 

of Rakhi Mandi, Rania, Kanpur Nagar, Kanpur Dehat, Fatehpur 

and other districts who have been found to be affected by the 

chromium and mercury and in their blood samples, the presence of 

chromium and mercury has been found. She submits that since the 

list of such victims has come on record from page 4953 onwards, 

therefore, the State must disclose the medical 

facility/assistance/treatment which has been extended to each of the 

said victim. The State is directed to respond to the above submission 
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and disclose the treatment/facility/medical assistance which has 

been provided to these persons and also to those who have been 

subsequently found identified to be affected. Let this information be 

also disclosed in the next affidavit…” 

ORDER DATED 07.04.2026 

“…2. The Letter of adjournment further states that affidavit 

indicating the updated compliance status with respect to the 22 

recommendations of the Learned Amicus will be filed within three 

weeks…” 

 

4. That as per the report dated 06.07.2026 received by the Deponent 

from the Director (Health), Medical, Health and Family Welfare 

Department, UP, the updated status/ progress made with regards to 

the recommendations provided by the Learned Amicus Curiae and 

the medical facility/assistance/treatment available to the affected 

persons are as follows: 

A copy of the report dated 06.07.2026 is annexed herewith and 

marked as ANNEXURE-1. 
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5. That the health camps are regularly being organized in the affected 

areas in all three districts. Total 161 health camps have been 

organized in the Districts wherein total 5, 645 persons have been 

screened. The complete details of the organized health camps are as 

follows: 

District 
January 2025 – December 

2025 
January 2026 – June 2026 

Cumulative Position (January 

2025 – June 2026) 

 
Camps Conducted 

Persons 

Covered 

Camps 

Conducted 

Persons 

Covered 

Total Camps 

Conducted 

Total Persons 

Covered 

Kanpur Nagar 82 5,356 53 2,661 135 8,017 

Kanpur Dehat 76 3,018 60 2,108 136 5,126 

Fatehpur 70 1,705 48 876 118 2,581 

The photographs of the health camps being organized in districts is 

annexed herewith and marked as ANNEXURE-2. 

 

6. That the current status of re-sampling/survey for Phase-1 as per the 

SOP finalized in the MOM dated 08.01.2026 (annexed as 

ANNEXURE-1 at Judicial Page no. 5149-5151) is as follows: 

District Jan 2026 – Jun 2026 
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District Jan 2026 – Jun 2026 

 

Tests 

Conducted 

Chromium Above 

Limit (0.05-1.4 

µg/litre) 

Mercury Above 

Limit (<20 

µg/litre) 

Kanpur Nagar 591 517 04 

Kanpur Dehat 830 685 32 

Fatehpur 574 281 04 

*NOTE- Reports in respect of 275 samples from District Fatehpur and 90 

samples from District Kanpur Dehat are still awaited from RML Institute of 

Medical Sciences (RMLIMS), Lucknow. 

 

 

7. That the Principal, GSVM Medical College, Kanpur, vide Letter dated 

29.06.2026 addressed to the Joint Secretary, State of UP, has 

submitted an Action Plan/Proposal, proposing an amount of Rs. 

100.00 lakh for the financial year 2026-27, for establishment of a 

Heavy Metal Testing Laboratory.  

A copy of the letter dated 29.06.2026 is annexed herewith and 

marked as ANNEXURE-3. 

 

8. That for the civil and electrical works relating thereto, an amount of 

Rs. 100.00 lakh has been proposed under the Action Plan for the 
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financial year 2026-27 out of the total estimated cost. Accordingly, 

the process for establishment of the Heavy Metal Testing Laboratory 

has already been initiated by the Medical Education Department. 

 

9. That it is further germane to note that no person is required 

to travel to RMLIMS, Lucknow for blood sample testing of 

suspected cases and that the aforesaid testing available and 

is being conducted entirely free of cost. 

 

 

10.  

MEDICAL 
FACILITY 

DOCTORS PHARMACIS
TS 

STAFF 
NURSES 

LT AAM 

Rakhi Mandi, Chacha 
Nehru UPHC (Approx. 
1 km), Juhi UPHC 
(Approx. 1.5 km) 

2 2 4 2 2 

Jajmau UPHC 
(Approx. 2 km) 

1 1 1 1 1 

Gola Ghat, 
Cantonment UPHC 
(Approx. 6 km) 

1 1 2 1 1 

Panki Geeta Nagar 
UPHC (Approx. 5 km) 

1 1 1 1 1 

Tejab Mill, Anwarganj 
UPHC (Approx. 1 km) 

1 1 2 1 1 
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Naureya Khera, 
Saramita UPHC 
(Approx. 5 km) 

1 1 2 1 1 

Ahirwan UPHC 
(Approx. 6 km) 

1 1 2 1 1 

UHM Facilities 
(Approx. 6-15 km) 

88 24 189 18 0 

Manyawar Kanshiram 
Combined Hospital 
and Trauma Centre 
(Approx. 5-15 km) 

31 03 28 03 0 

GSVM Medical College 
(Approx. 10-20 km) 

936 04 237 62 0 

 

11.  

Medical Facility 
Approximate Distance 

from Affected Area 
Doctors Pharmacists 

Staff 

Nurses 
LT/TO 

Primary Health Centre, 

Sarvankhera, Kanpur Dehat 
Approximately 11 km 3 3 2 1 

Primary Health Centre, 

Rania, Kanpur Dehat 
Approximately 4 km 2 2 1 1 

Medical College, 

Akbarpur, Kanpur Dehat 
Approximately 12 km 210 67 14 10 

 

12.  

Medical Facility 
Approximate Distance 

from Affected Area 
Doctors Pharmacists 

Staff 

Nurses 
LT/TO 

New Primary Health 

Centre, Aung, Fatehpur 
Approximately 5 km 1 1 2 1 

Block Primary Health 

Centre, Gopalganj, 

Fatehpur 

Approximately 15 km 2 1 4 1 

Medical College, Fatehpur Approximately 35 km 158 9 77 12 
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13. That furthermore, it is pertinent to note that total affected persons 

earlier furnished before this Hon’ble Tribunal, regular medical 

examinations and requisite medical facilities are being 

continuously provided to them in their respective Districts. 

The copy of current details of affected persons is annexed herewith 

and marked as ANNEXURE-4. 

14. That additionally, it is submitted that the persons are asymptomatic 

persons and have access to free medical facilities and blood sample 

testing. Furthermore, if required, facilities for chelation therapy are 

available in the hospitals at all three districts. However, such therapy 

is prescribed only in symptomatic cases, based on assessment of the 

treating officer.  

15. That the Deponent respectfully undertakes to ensure due compliance 

with the directions issued by this Hon'ble Tribunal and to strictly 

adhere to any further orders or directions that may be passed by this 

Hon'ble Tribunal from time to time in the present proceedings. 

16. Hence, the present affidavit is being filed for the kind consideration 

and perusal of this Hon’ble Tribunal.  
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